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SHRI P. RAMACHANDRAN; I 
agree that Delhi’s demands have not 
been met fully. I concede that. And 
I also snentiomed in my statement that 
there is a shortfall in the production 
of both hard coke and soft coke.

SHRI VUAY KUMAR MALHOT- 
RA. l i  is not 25 per cent.
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SHRI P. RAMACHANDRAN : May 

be. When the Executive,Councillor of 
the Metropolitan Council met me re­
cently, I assured him that immediate* 
ly some rakes were being loaded and 
sent to Delhi and we are in constlint 
touch with railways. In regard to soft 
coke and hard coke, all these problems 
will be sorted out. And about slack 
coal, there is no scarcity. The diffi­
culty may be because of movement 
and haulage problems at sonie places. 
Otherwise about slack coal there is no 
problem at alj in ttw country, Kvery- 
where slack coal is available iji plenty. 
We hope that all these things will be 
sorted out with the help of the Rail­
ways in the course of the next 3 or 4 
weeks. That I can assure him.

SHRI VUAY KUMAR MAL- 
HOTRA: Preference should be given 
to Government agencies.

12.33 hrs.

STATEMET RE: ESTABLISHMENT
OF A RATE OF EXCHANGE BET­
WEEN THE INDIAN RUPEE AND 

THE ROUBLE

THE MINISTER OF FINANCE 
(SHRI H. M. PATEL) : Since 1966,
the exchange rate between the Rupee 
and the Rouble has been Rs. 8.333=1 
Rouble in accordance with the gold 
contents of the two currencies a$ then 
determined. Due to instability of ex­
change rates which have characteris­
ed the international monetary scene 
for the last few years and the subse­
quent demonetisation of gold, gold 
contents of various currencies have 
become increasingly irrelevant. Soon 
after December 20, 1971 when, fol­
lowing the Smithsonian Agreement, a 
rat^ of Rs. 18.9677 to 1 Pound Sterling 
was aimounced by the Reserve Bank 
of India, the State Bank of the Union 
of Soviet Socialist Republics (GOS- 
BANK) announced what it twmed an 
“official exchange rate** of 1 Rouble— 
Rs. 8.78. Since then, the GOSBANK 
has been announcing changes in this



rate from time to time, and it cur­
rently stands at 1 Rouble z=Rs. 11.76.
This rate is, however, applicable only 
to non-commercial transactions.

In June 1974, the Soviet authorities 
raised the question of establishing a 
more realistic exchange rate between 
the two currencies for repayment of 
Soviet credits and settlement of com­
mercial transactions between India 
and the Soviet Union. Their conten­
tion was that the rate of Rs. 8.333—
1 Rouble was resulting in losses to the 
Soviet Union since 1972 and that ar­
rangements should be made to com­
pensate them for these losses.

The Government of India and the 
Government of the Union of the So­
viet Socialist Republics (USSR) have 
had discussions since 1975 with a view 
to establishing a new rate of exchange 
between the Rupee and the Rouble.
The Soviet side originally contended 
that the exchange rate between the 
Rouble and the Rupee; as announced 
by the GOSBANK from time to time, 
could also be adopted for repayment 
Of Soviet credits and settlement of 
commercial transactions. The Indian 
side was of the view that since both 
the Rupee and the Rouble are non­
convertible currencies, the new ex­
change rate had to be mutually agreed 
between the two sides in the light of 
all relevant facts. It was also the 
Indian stand that a new exchange 
rate should not result in additional lia­
bilities on account of repayment of 
Soviet credits and that, if this was un. 
avoidable, the impact of such addi­
tional liabilities should be minimal.

After protracted negotiations, the 
Government of India and the Govern­
ment of the USSR have, on November 
25, 1978, signed a Protocol, the main 
features of which are: —

(i) with effect from the date of 
signature of the protocol, an ex­
change rate of Rs. 10 to 1 Rouble 
shall apply to the settlement of aU 
existing and future credit arrange- 
inents and commercial transactions
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designated in Roubles between the 
USSR Bnd the B ^ b l i c  of India.

This rate of exchange shall not 
apply to non-commercial transac­
tions which are understood as re­
lating exclusively to the mainte­
nance exi>enses of the Embassy of 
India and other Indian organisa­
tions located in the USSR, remit­
tances between family members or 
other individuals and transactions of 
Indian tourists and Indian delega­
tions visiting the USSR;

(ii) the new exchange rate shall 
be subject to adjustment from time 
to time depending on the changes in 
the value of the Rupee in terms of 
a specified basket of currencies. This 
adjustment, which may be made up­
wards or downwards, will be effect­
ed only if such changes exceed 3 
per cent either way.

(iii) repayments made in respect 
of past and existing credits upto the 
date of signing of the Protocol at 
the old rate of exchange would be 
considered as final. However, m  
respect of credit arrangements con­
cluded on or after January 1, 1976 
which contain a specific clause stat­
ing that a new rate of exchange that 
may be subsequently agreed upon 
between the two Governments shall 
apply, the new rate of exchange 
now agreed upon shall be appli­
cable retrospectively from the date 
of conclusion of such agreements.

(iv) additional liabilities arising 
from the application of the new rate 
of exchange in respect of supplies 
made and services rendered upto the 
date of the Protocal under existing 
credits shall be constituted into a 
45—year interest— f̂ree deferred 
payment facility to be provided 
by the Government of the USSR; 
and

(v) in respect of contracts con­
cluded between Indian private 
parties and Soviet organisation! 
before the date of the protocol and 
which contain a go^i parity clause 
or which are designated in Roubles,
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the application of the provisions 
of the Protocol to such contracts 
shall be a matter of agreement 
between the contracting parties.

It has also been agreed that while 
the Protocol does not imply that in 
future all credits and commercial 
transactions will necessarily be de­
signated only in Roubles, there is no 
intention to alter the present frame­
work of payments arrangements bet­
ween India and the USSR under which 
settlement of commercial transactions 
and repayments of credits are made in 
Indian Rupees through export of 
Indian goods.

The Government of India consider 
that the provisions of the Protocol are 
equitable and represent a fair com­
promise between the two sides. The 
new exchange rate is a reasonable re­
adjustment between the two curren­
cies considering the adjustments made 
between the Rupee and other major 
currencies. The Protocol also con­
tains an agreed built-in mechanism for 
future adjustment in the exchange 
rate so as to avoid recurrence of dis­
putes in this matter. The interest- 
free 45-year deferred payment 
facility to be provided by the Govern­
ment of the USSR has a grant element 
of about 85 per cent. This facility 
will cover about two-thirds of the 
additional liabilities arising from the 
application of the new exchange rate 
to future repayments of existing Soviet 
credits. Another noteworthy feature 
of the agreed Protocol is that repay­
ments already effected by us against 
past Soviet credits^at thp old rate of 
exchange of 1 Rouble-Rs. 8!333 will 
be considered final and no extra 
liability will arise on this account.

The Government of India hope that 
the Protocol will smoothen the flow 
of trade and further strengthen eco-
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nomic cooperation between ^le two 
countries.

12.40 hrs.

SUGAR UNDERTAKINGS (TAKING 
OVER OF MANAGEMENT) BILL*

THE MINISTER OF AGRICUL­
TURE AND IRRIGATION (SHRI 
SURJIT SINGH BARNALA): Sir, I
beg to move for leave to introduce a 
Bill to provide for the temporary tak­
ing over, in the public interest, of the 
management of certain sugar under­
takings in certain circumstances.

MR. SPEAKER: There are two
objections; but Mr. Saugata Roy is not 
here. Mr. Eduardo Faleiro.

SHRI EDUARDO FALEIRO (Mor- 
mugao): I must oppose the introduc­
tion of this Bill; and the reason is that 
this Bill is now going to provide for 
take-over by the Government for a 
period not exceeding 3 years. During 
this period, Government is going to 
pump in crores of rupees to make the 
sick mills healthy. And these mills 
belong to the sugar barons who form 
a lobby with thi^ Government. What 
is going to happen? People who have 
failed in their social obligations, who 
are the owners of sick mills, will get 
after 3 years healthy mills which will 
appreciate in the interim period while 
the Government is pumping in money 
to make their mills healthy. Govern­
ment is also giving them money as 
compensation. I submit th a t----

MR. SPEAKER: You can bring in
an amendment.

SHRI EDUARDO FALEIRO: There 
is an only alternative to this. It is 
nationalization of the sugar industry. 
So, either you nationalize the sugar 
industry, or hand it over entirely to 
cooperatives. This measures is not 
necessary; it is bad; it is in the in­
terests only of the sugar barons; and 
I oppose it.
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